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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
0.A. No. 459 OF 2023

In the matter of:

Charan Singh

«......Applicant

v/s

State of Punjab & Ors.

..... ..Respondent

Short Reply/Status Report in the form of affidavit by
Jitendra Jorwal IAS, District Magistrate, Ludhiana

It is most respectfully showeth:
1. That undersigned is posted as District Magistrate, Ludhiana and
thus filing the reply.

2. That Honble National Green Tribunal vide orders dated

11.12.2024 has directed as follows:-

“8. The Ce C i ict i 3

Ludhiana is directed to get the above mentioned Khasra
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numbers and land of the pond demarcated within 15

days with videography of the entire process and to file

his report regarding such ion,

found on such demarcation with all relevant particulars
regarding the measurements, length, width and
boundaries and names, parentage and other particulars
of the encroachers alongwith the video-graphed CD/Pen
drive. Such report be filed before this Tribunal within

one month from the date of passing of this order.”

3. That the undersigned immediately took cognisance and initiated
action with respect to the orders of Hon'ble National Green
Tribunal, New Delhi, undersigned vide letter no. 27204/M.A
dated 23-12-2024 directed District Development and Panchayat
Officer, Ludhiana to do the demarcation of the ponds in the
vilage Alamgir mentioned in the complaint, with proper
videography and in presence of all concerned in the performa
desired by Hon'ble NGT vide order dated 11.12.2024 is enclosed

herewith as Annexure-A.

»

. That the District Magistrate, Ludhiana vide letter no. 27066-

86/M.A dated 20-12-2024 had held meeting on 24.12.2024 with

the District Develop and wat Officer, Ludhiana and
Tehsildar Ludhiana (South) wherein, it was decided to conduct a

visit of the site and to submit the report as per the directions of
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Honble National Green Tribunal order dated 11-12-

2024.(Attached as Annexure-B)

5. In Compliance to above, District Developmenmt and Panchayat
Officer, Ludhiana vide letter no. 114-15 dated 08-01-2025
(Annexure-C) has submitted a detailed demarcation report of
Tehsildar, Ludhiana (South) vide letter no. 33 dated 08-01-2025
mentioning the relevant particulars regarding the measurement
of the encroachment on the pond along with parentage and other
particulars of the encroacher alongwith a pendrive containing
videography of the demarcation done and the same is enclosed
herewith as Annexure-D. The said report mentions 20 persons

as encroachers.

6. A copy of the report received from the Tehsildar( South) has been
duly forwarded to Director, Rural Development and Panchayat
Department, Punjab for further necessary action vide letter no.

59 dated 10.01.2025 and is enclosed herewith as Annexure-E.

The undersigned has followed the instruction passed earlier by
Hon'ble National Green Tribunal. That in the view of the
compliance and submission of factual report herein above, it is
requested that Original Application No 459 of 2023 qua may be
disposed-off with appropriate orders. Any instructions passed by

the Hon'ble Tribunal shall be complied with in letter and spirit.
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It is, therefore, prayed that the Original Application No 459 of

2023 may kindly be disposed off with appropriate orders.

Submitted by

(Jitendr4 Jorwal IAS)
District Magistrate, Ludhiana

Verification:-

Verified that the contents of para no.1 to 7 of the above
reply are true and correct to my knowledge as derived from the official
record. No part of the above reply is false and nothing material has

been concealed therein.

Dated:- [b-ol=2odS (Jitendra Jorwal,IAS)
Place:- LUOHIANA District Magistrate, Ludhiana
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Office of Tehsildar leheim (south)

To
District Development and panchayat office.
Ludhiana.
No ~ 33 date "’3,0'[1:

sub OA. NO -459/2023 CHARAN SINGH V/S STATE OF
PUNJAB

REF Your latter no 8347/DA DATED 24/12/2024.

With regard to the above subject , it is
requested that according to field staff report today on
receipt of order of Hon'ble Deputy Commissioner,
Ludhiana vide Letter No.8347 dated 24-12-24 spot visit
was made in Village Alamgir, Hadbast No.273, Tehsil
Ludhiana South, District Ludhiana along with record and
Khasra NO.418, 459, 100 were got demarcated from
concerned Kanungo Halga Gill in the presence of Gram
Pachayat of Village Alamgir and owner of the property.
Rajinder Singh conducted the demarcation with (Total
Station Machine) and after conducting the demarcation
of above said Khasra Number, which possession of the
occupant is coming in the above said khasra number,
details of their owners (occupants) as disclosed by
Karanjot Singh son of Kesar Singh, Sarpanch of Village
Alamgir is as under and the possession in sq. yards

(approximately) is as under:-

Khasra Number and possession

‘Name of Occupants

on how much area approx.

No.

- Sinder Singh son of

Gurnam Singh son of Nazar Singh

f Pashora Singh 418 (9 sq. yards)

418 (44 sq. yards)



Jagtar Singh son of Pargat Singh 177

418 (11 sq. yards)

5| Surjit Singh son of Dwarka Singh 418 (7 sq. yards)
6 | Jaswant Singh son of Harditt Singh 418 (16 5q. yards)
7| Gobindar Singh son of Major Singh | 100 (11 sq. yards)
§ | Harjit Singh son of Labh Singh 100 (2 sq. yards)
9| Gurdas Singh son of Chand Singh 100 (15 sq. yards)
10 | Amar Singh son of Bant Singh 100 (50 sq. yards)
11| Paramit Singh son of Mukhtiar SIngh | 100 (2 sq. yards)
12| Jang Singh son of Gulwant Singh 100 (15 sq. yards)
13 | Dev Singh son of Mohan Singh 100 (15 sq. yards)
14 | Nazar Singh son of Rur Singh 100 (6 sq. yards)
15| Mela Singh son of Ram Kishan 100 (10 sq. yards)
16 | Teja Singh son of Piara Singh 100 (6 sq. yards)
17 | Tin Shed (Common) 418 (1140 sq. yards)
100 (392 sq. yards)
18 | Lakhwinder Singh son of Darshan | 459 (151 sq. yards)
Singh
19 [ Akwinder Singh son of Sant Singh 468 (2 sq. yards)
20 | Jagga Singh son of Mukhtiar Singh 418 (4 sq. yards)

The report is submitted for further action

Commissioner (M A Branch)

No Date

A Copy of the above is sent to Hon’ble Deputy

for information.

Tehsildar,

Ludhiana (south) .
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sir,

It is requested that today on receipt
of order of Hon'ble Deputy Commissioner,
Ludhiana vide Letter No.8347 dated 24-12-24
spot visit was made in Village Alamgir, Hadbast
No.273, Tehsil Ludhiana South, District
Ludhiana along with record and Khasra NO.418,
459, 100 were got demarcated from concerned
Kanungo Halga Gill in the presence of Gram
Pachayat of Village Alamgir and owner of the
property. Rajinder Singh  conducted  the
demarcation with (Total Station Machine) and
after conducting the demarcation of above said
Khasra Number, which possession of the occupant
is coming in the above said khasra number,
details of their owners (occupants)  as
disclosed by Karanjot Singh son of Kesar Singh,
Sarpanch of Village Alamgir is as under and the

possession in sq. yards (approximately) is as

under:-

Stl. | Name of Occupants Khasra Number and

- possession on  how
much area approx.

T | Sinder Singh son of Pashora Singh 418 (95q. yards)

Gurnam Singh son of Nazar Singh 418 (44 sq. yards)

Dharam Singh son of Dwarka Singh | 418 {7 sq. yards)

Tagtar Singh son of Pargat Singh 418 (11 sq. yards)

Surjit Singh son of Dwarka Singh 418 (7 sq. yards)
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ant Singh son of Harditt Singh 418 (16 5q. yards)

el

7 Gobindar Singh son of Major Singh | 100 (11 sq. yards)

100 (2 sq. yards)

‘Harjit Singh son of Labh Singh

9| Gurdas Singh son of Chand Singh 100 (15 sq. yards)

10 | Amar Singh son of Bant Singh 100 (30 sq. yards)

- | i s
T1 | Paramjit Singh son of Mukhtiar Sngh | 100 (2 sq. yards)

12 | Jang Singh son of Gulwant Singh | 100 (15 sq. yards) |
13 [ Dev Singh son of Mohan Singh | 100 (15 5q. yards) |
[14 | Nazar Singh son of Rur Singh 100 (6 sq. yards)

[15 | Mela Singh son of Ram Kishan 100 (10 sq. yards)
[16 | Teja Singh son of Piara Singh 100 (6 sq. yards)

17 | Tin Shed (Common) [418 (1140 sq. yards) |

100 (392 sq. yards)
T8 [Lakhwinder Singh son of Darshan | 459 (151 sq. yards)

Singh

19 | Akwinder Singh son of Sant Singh 468 (2 sq. yards)

20 | Jagga Singh son of Mukhtiar Singh 418 (4 sq. yards)
L1
sd/- with date sd/-

Stamp of Karanjot Singh Grewal
sarpanch, Village Alamgir,

Ludhiana.
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oggice of Teheildar Ludhiana (South)
o
District Development and panchayat office.
( Ludhiana.
o - 33 date - o8forfys
Sub OA. NO -459/2023 CHARAN SINGH V/S STATE OF
PUNIAB
REF Your latter no 8347/DA DATED 24/12/2024.

With regard to the above subject , it is
requested that according to field staff report today on
receipt of order of Hon'ble Deputy Commissioner,
Ludhiana vide Letter No.8347 dated 24-12-24 spot visit
was made in Village Alamgir, Hadbast No.273, Tehsil
ILudhiana South, District Ludhiana along with record and
Khasra NO.418, 459, 100 were got demarcated from
concerned Kanungo Halga Gill in the presence of Gram
Pachayat of Village Alamgir and owner of the property.
Rajinder Singh conducted the demarcation with (Total

Station Machine) and after conducting the demarcation

of above said Khasra Number, which possession of the
occupant is coming in the above.said khasra number,
details of their owners (occupants) as disclosed by
Karanjot Singh son of Kesar Singh, Sarpanch of Village
Alamgir is as under and the possession in sq. yards

(approximately) is as under:-

Name of Occupants Khasra Number and_possession

on how much area approx.

nder Singh son of Pashora Singh 418 (9 5q. yards)

418 (4 5q, yards)

Gurnam Singh son of Nazar Singh

418 (7 5q. yards)

Dharam Singh son of Dwarka Singh
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ATR (11 5q. yards)

418 (7 sq. yards)
T8 (16 5q, yards)
100 (11 sq. yards)
100 (2 9, yards)

Gurdas Singh son of Chand Singh 100 (15 sq. yards)

“Amar Singh son of Bant Singh 100 (305q. yards)

m ‘Puﬂn\ji‘ Singh son of Mukhtiar Singh | 100 (2 sq. yards)

Tang Singh son of Gulwant Singh 100 (15 sa. yards)

Dev Singh son of Mohen Singh 100 (15 sq. yards)
100 (6 5. yards)

‘Mela Singh son of Ram Kishan 100 (1054 yards)
Gayes |

418 (1140 5. yards)
100 (392 5q. yards)
Takhwinder Singh son_of Darshan | 459 (151 sq. yards)

14| Nazar Singh son of Rur Singh

16| Teja Singh son of Piara Singh

“Tin Shed (Common)

Singh
“Akwinder Singh son of Sant Singh 468 (2 5. yards)

Jagaa Singh son of Mukhtiar Singh | 418 (4 sq. yards)

The report is submitted for further action

Ludhigna feoui)
No Date N
A Copy of the above is sent to Hon’ble Deputy |
Commissioner (M A Branch) for information. f
Tehsildar,

Ludhiana (south) .
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